
IN Ti-iE CENTRAL ADHINISTRATIVr TRIBUNAL

PRINCIP-AL 3ENCH, NEW DEi.MI .

Rcgn,No,OA 1941/90

Shri Narcsh Kumar

'Vs.

Union of India

Por tiT;: Anpiic.an'r

For the Respondents

Date of decisi on.02,04.1992

Appli can t

,Rei.ponclenl;s

.Shri A.S,

Grewal,Councel

,.1'ir;;^ Avriisl'i

Ahlaw^t, Counc.f:-

CORAM;

THE lION'BLi: MR>cK, KARTHA, VICE C!1AIRMAM(j)

THE i'iONTiLE i'iR.A.B. GOR'i'MI, ADHINISTRATIVC MEririER

1, Whether Reporters of local p-ipcro injy

be 'allowed to see the Oudgment?

t\A>
tsrs or ncc: '/. To be referred to the Reportc



:UOGi;rMT(ORA; )

('jT Lh:- d:: : •yr';-:-:; !);

P.K. Kartha, Vic.e Ciiji: niiirK :

,'L : i: . 1 ! icr! counsel

n 1 OC" •! •

•"M"; ^ I r '

c,inC!

r;;e O'V'ick;; , woul d

-ri'T 1--.

1, ,'

OiX'



I:,::- "

4. Aftsr going through the records of tho

case./ we are -satisfied that the charges in both the

proceedings are distinct and separate and that there

is no justification in staying the departmental

enquiry^ on the ground of any prejudice to the

applicant in the criminal cass.

5. In view of the foregoing discussion, wc

hold that the applicant is not entitled to the main

relief sought in. the.present application for quashing

the departinental enquiry. We, howeverj, direct that

the respondents shall conduct the departmental

enquiry as expeditiousl y as posci bl e' arid pass final

orders thereon." • We also dircct that the applicant

should fuTly eoopc'rate in conducting such an enquiry.

After the final orders in the dcpartwenrtal enquiry

are passed,.if the applicant feels aggrieved, he will

be at liberty to 'file a fresh appl i cat ion- in l-he

Tribunal in accordance v-rlth law, .if so advised.
I

5. The interim order already passed on

28.09.90 and continued thereafter is vacated with the

aforesaid observations and directions.

There will be no order as to costs.
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